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" Date of Order 3 22.7.1999

Present

(1)

Hon*ble Mr,Justice S.N. MRllicks Vice-Chairman,
TAPAN KUMAR PAITY (DAS) .
Vae

 UN IONL OF INDIA & ORS.
(ERSTERN RAILWAY)

For the applicant .5 None

For the responden tss Br.( Ms.)S.Sinhas caunsel,

ORDER - N

Nang appears for f.he spplicant when t;he mﬂtter_is céll ed
on for hearing. Dr.(Ms.)S.Sinha is present on behalf of the
respondents. NO reply hés been f‘i_lea“.

2. I have gons tﬁ'qugh the application and the annexures
thereto,

3. In this/G.A.» the spplicant claiming himself to be the
adopted son of one Mnindra Nat-h Das» ex-Peon under CTCI(G)»
Seraldah,"has prayed for an éppointmmt on cmpassimate
ground, It is his ;:ase that his adoptegefather expired on

17.6.1990 in hamass. The applicant before Filing this 0.A,
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filed another O,A, being 595 of 1992 before this Tribunal for

releasing him the dues of his adopthgefather and also for giving

~him an @ppointment on compassimate graind, The applicant uwas»

hoyevers permitted to abandon the prayer for appointment on
compassionate grcuhd with lib'arty to file @ separate application
for the same (vide annexure 'A' dated 30.-5.1996). In purwa;xce
of the said leaves the instant application has been filed,

4. I have carefully gong through the averments made in the

" application as yell as the annexures thereto, No material

pﬂrtimiars have been disclosed in the O,A, except a specific
averment that the applicant is the adopted son of the said
deceased emp lOyese @and as s.jch,' he is ’enti'tled to all service
benaf‘itg/; due to the death of his a ‘Father including an
appointment on compaésiOnéte grand, Thegre is no averment
uhether the deceased employee left behind @ family uhich was to
be main ta.inad by the applicant and for that the family so lef£
behind was passing thraugh financial hardship and crises for
which such appointment yas calied for., It appears from the
avermen ts that the applicant is the only person left behind

by his ad-ep-teddi‘ather. He. is @ major, Provisions for
compassionate appointments in my view cahnOt be attracted to ‘
this case, &
S, The application has no merit_ét all, It is digmissed,

6. NO ordqr is made ag to cOsts.
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(SeNsMB1L ick)
Vice-Chairman
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